IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No.RA- 181/92 In . Date of decision:29ss'06.92.
0OAs-1661/91, 1885/91, 2503/91, 2504/%1,
2507/91, 2609/91, 2155/91, 1674/91,
1675/91 and 1676/91,

Shri R.L,” Kapoor & Ors, eess Applicants

Ver sus

Union of India & Ors, " .... Raspondants

et

CORAM:
The Hon'ble Mr. P.Ke Kartha, Vice-Chairman (ﬂudl,)
The Hon'ble Mr. A.B, Gorthi, Administrative Member,

1. Whether Reporters of local papers may be allowed

N ‘ to see the Judgment? 7{/9
. 4

2. To be referred to the Reporters or not? ¥

(Judgement by Hon'blé Mr, P.K. Kértha, V.C. )

The petitioners in this R,A, ars the applicants
, . and connected matters o |
in 0A-1661/91/uhich vas disposed of by judgemsnt dated
22.4,1992 along with a'batch of applicstions in which
similar issues had arisen for coneidaration, The two

br_s. . S _“ c_\ - - . Y
asic 1is ues’uhlch arose for consideration uwsre (ijuheather

the applicants and persons similar to them ars entitled

QL
,

S o--.2..,



to promotion from the grade gf Junior Enginger to the
naxt higher grade in the Telegraph £ngineering Service
Group 'B' (Assistanf Engineesrs and‘equiValent posts)
on the basis of the y=ar of passing the qualifying
departmental examination envisaged in para, 206 of the
P &T ﬁanual and not on the basis of their respective
seniority as had bsen adopted and followed by the
rospondents, and (£i) uhether in the Facts and circum-
stances, they are sntitled to raefixation of inter se
seniority 0n1the said basis and promotions with
retrospective effect together with back wages,

2. | Af ter %oing through the records of the case -

carefully and hearing both tHe parties, the Tribunal

held, inter alia, that the applicants are entitled tov
the benef it of the judgemsnt of ths Allahabad High
Court dated 20.2.1985; except that in the event of
refixation of seniority and notional promotion with

/
retrospective eff ect, they would be entitled only to
refixation of théif present‘pay which should not be
less than those who Wware immediately below them, and
that they would not be entitled to back Qages,

3. In ithe present'R.A., the petitioners have sought

for a review of the judgement to the extant that.the

applicants be given the arrears of pay and allouvances

A~
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conseguent upon the refixation of seniority and.notional
praomotion with retrésaective eFFa;t.

4, .Dn going through ths grounds raised in the R.A.,
Wwe see No error apparant on the face of the judgement,
The petitionensha@ also not brought cut any fresh facts
Warranting a revieQ of the judgement, The R.A., is,

accordingly, dismissed,
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[ S O
. (A.B., Gorthi) (P.K., Kartha)

Administrative Member Vice-Chairman(Judl,)



